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- | ORISSA ORDINANCE NO. 4 OF 1970 B

- THE BIHAR AND ORISSA EXCISE ( ORISSA AMENDMENT)
- ORDINANCE, 1970

[ Promulgated by the Governor of Orissa on the 7th July 1970 published

- in an extraordinary issue of the Orissa Gazette, dated the 9th July 1970}

o -~ ORDINANCE

TO AMEND THE BIHAR AND ORISSA EXCISE ACT, 1915 IN 118
" ¥ APPLICATION TO THE STATE OF ORISSA

: WHEREAS the Legislature of the State of Orissa is not ‘in
" session ; ' L B - L
AND WHEREAS the Governor of Orissa is satisfied that circum-

stances exist which render it necessary for him to take immediate acticn
to amend the Bihar and Orissa Excise Act, 1915 in its application to Piliar and

L

11382 Act 2 |

the State of Orissa in the manner hereinafter appearing . Reitiin

'NOW, THEREFORE, in exercise of the powers conferred by
clause (1) of Article 213 of the Constitution, the Governor is pleased
to make and promuigate the following Ordinance in the Twenty-first
“Year of the Republic of India : — : _

Short e 1, (2) T_his Ordinance may be called the- Bihar and Orissa Exc_i_se
encement. . ( Orissa Amendment ) Ordinance, 1970. : ; :

~ (2) Tt shall come into force at once.

Amendmens 2 In section 2 of the Bihar and Orissa Excisc Act, 1915 (herein- Bitarand
of section 2, after refer.ed to as the principal Act) in clause (9) the words and of Iois!
Aws ot figure “and includes any payment to be made to the State Government

1915. under section 29 shall be added at the end.

gfmgg!:;t ~ 3. Section 29 of the principal Act shall be renumbered as sub-
B Lo = section (1) thereof and after sub-section (1) as so renumbered the

An2of  following new sub-section shall be inserted, namely :—
. ~ (2) The sum payable ander sub-section (1) shall be determined—

(a) by calling tenders or by auétion of otherwise as the
_ State Government may, by geperal or special order,
K dircet ; and :

(b) by such authority and subject to such control as may be
specified in such order.” I _

. of section . | 4. In section 37 of the principal Act—
| i%t%b? o (?) in clause (d) for the full stop . the semi-colon and the -
w5 word ““ ; or ” shall be substituted ; - _

(#%) after clause (dj the following new clause shall. be inserted,

© namely I — ' :

- . “Ye) to any person, an exclusive privilege by the State Govern-

e ment under Section 22 in respect of any of the matters

' referred to in clauses (@) to (¢) of subesection (1) of that

~ sectivn.”
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Amesdment 5 Tn section 90 of the principal Act—

of section 90 . ] . ] T : |
?'&?isfw (@) in clause {7) the words and figure “any exclusive privilege N
granted un_der,section 22 or”_shall he omitted ; ‘ i

'h

(b) in the explanation the words “wexclusive privilege?® shall b
Omittﬁd. ‘ ’ s . )
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6. Notwithstanding any judément, decres ot ordet of an? Court—-

. (a) a\l grants_tade by way of licenses for manufacture and
retail sale of country liquor and for retail sals of intoxica-
ting drug in respect of any place on 6r after the 7th day of
August, 1965 shall be deemed to be licenses granted to the
persons concerned conferring an exclusive privilege under
section 22 of the principal Act for manufacture and retail
‘sale of country liquor and for retail sale of intoxicating
drug at such place ; and - '

_ (b) all amounts paid or payable in respect of such grants shall be
“deemed to be sums paid or payable under section 29 of that
Actin epnsideration of the grant of exclusive privilege.

S o S.S.ANSARI |
J Dated the 7th July 1970 ~ GOVERNOR OF ORISSA
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